The Andhra Pradesh Record of Rights in Land and Pattadar Pass Books (Amendment)
Act, 1989

Act 1 of 1989

Keyword(s):
Owner, Landless Poor Person, Khatadar

Amendments appended: 24 of 1989, 9 of 1994, 16 of 2001, 30 of 2018, 8 of 2019, 33 of 2021

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the
accuracy, completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be
available. Principal Acts may or may not include subsequent amendments. For authoritative text, please
contact the relevant state department concerned or refer to the latest government publication or the gazette
notification. Any person using this material should take their own professional and legal advice before acting
on any information contained in this document. PRS or any persons connected with it do not accept any
liability arising from the use of this document. PRS or any persons connected with it shall not be in any way
responsible for any loss, damage, or distress to any person on account of any action taken or not taken on the
basis of this document.




THE ANDHRA PRADESH RECORD OF RIGHTS IN
LAND (AMENDMENT) ACT, 1989+

ACT NO. 1 of 1989.
[4th May, 1989.]

- An Act further to amend the Andbra Pradesh
Record of Rights in ‘Land Act, 1971.

Be it enacted by the Legislative
f Assembly ¢f the State of Andhra Pradesh
in the Fortieth Year of the Republic of

India as follow5=~

l. This Act may be called the Andhra Short '
Pradesh 'Record’ of Rights in Land (Amend- %jtle.;
ment) Act, 1989,

*Received the assent of the Go\rernnr on the 27th February,
1939 For Statement of Objects and Reasons, p'lense see the
Andhra Pradesh Gazette, Part-IV A, Extraordinary, dated the
20th February, 1989 at ‘pages 15 & 15.
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. Amcndment
M the
long title

CAct, 26
of 1971.

Amendment
of -
section.1.

Amendment
of

section 2.

z.

2. In the Andhra Pradesh Record of Righ- m
Land Act, 1971 (hereinafter referred to as the principal
Act), in the Iong title, for the words “Record of Rights

Land”,. the words “Record of Rights in° Land and
Pa’rtadar Pass Books” shai be subsututed

3. In section 1 of the principal Act, in sub—secno;:r"

(1), for the words “Record of Rights in Land”, the
words “Record of Rights in land and Pattadar Fass
Books” shall be substltu ed. -

4. In section 2 of the prmcipaf Act,—

(a) for clause (2), the followmcr " clause s]_:a]l..

be substituted, namely —

“(2) ‘Col]ector’ means (he ccuectop- of a

district . and mcludes'“]omt Collector;”; - sl

)] cfause {2a) shall be. renumbered as . clanse

“{2pa), and before clause {2aa) a3 so renurnbered ﬂle '

following clause thall be inserted, namfely:—

“(2a) ~ ‘Commissioner’ means the Commis-
sioner, Survey, Settlements and Land Records;”;

2

{£) after clause (4), .the foﬂowmg clause shall
be mserwd namely — .

| “{4a) ‘Mandal Revenue Officer’ means the
Officer incharge of a Reveuue Mandal and includes
any officer cf the Revenue Department authorised by
the Commissioner to perform the . functions of the

.Marndal Revenue Officer under this Act; o7

(d) in.clause {5), after the. words *Andhra
Pradesh Gazette”, the words “or the DIS trict Gazette
shall be- mserted :

&) in ciause (10}, after the words “aotified bv

the Collector”, the words “or the Commxsswner” shal®

be mserted,-




3

(f) after clause (10), the fcﬂlowma clause shall
be inserted, namely;—

“(10a) ‘Revenue Divisional Officer’ means
the Deputy Collector incharge of Revenue Division and
includes a Sub-Collector or on Assistant Collzctor:”™.

5. Irn section 3 of the principal Act— - Amendment

R L R . o secfion 3,
(a) in subsection (1), for the words “prepared

by the Recerding Authority”, the words “prepared and’
- brought up-to-date, from timeé to time, by the Record-
ing Autherity” shali be substituted;:

(b} in 'sub-section  (2), after the words ““the

- Andhra Pradesh Gazette”, the words “or the District -
Gazette” shah be Anserted ‘

6. H\,ctmu 4 of the prlnapa_ Act shall be renum- Amendnf}ent
bered as sub-section {1) of that section and after SUb- section 4.
_”--::7-_"S€Ct10!1 (1) as s renumbered, the fOHOng sttb-section
- shall be inserted, namely:-—-

“{2} Notwithstan nding  amy ything comamed in

the Regisiration Act, 1908, every registering  Officer Central Act
-appomted under that Act and reglstermg a document § of 1508.
Iaung to the transfer of langd shall intimate the Mandal

Revenue Officer of the Mandal i in which Ihe property

s situate, of such trangaction.”

7' In section 5 of the principal Act,—. ‘ Amendment
:--{a) in sub-section (5) for the words “an appeal saction 5.
all-lie. to such anthority as may be prescribed”, the

fds-“an appeal] shall lie to the Revenuve Divisional

or such authority as may be' prescribed” shall
substltuted




Inserticn
of new sco-
~ Uon SA.

Central Act
4 of 1882

Centrul Act
16 of L908.

Cemral Act,
18 nl 1908,

4

(b) after sub-sccﬁon (5), the fo]lowing sub-
section shall be imserted, namely:—

“(6) The Recording Authorhty shall, after fol-
lowing the procedure specified in sub-sections (1) to
(5), make the record of rights upto date, from time to
time, in the manner prescribed. He shall also have the
ﬁwer to correct clerical errors, if any, in the pass

ok.”.

(c) for the marginal heading, the following
marginal keading shali be substituted, namely:—

“Amendment and up-dating of record of rights.”.

- 8. After section 5 of the principal Act, the follow-
ing section shall be inserted, namely:— -

's;}i'ffrl“lﬁ' 5.A. (1) Notwithstanding anything
ceridin contained jn this Act, the. Traosfer of
eabons Property Act, 1882, the Registration Act,
transfers of 1908 or any other law for the time being
lands. in force, where the name of any person

is recorded as an occupant in the Record of Rights-by
virtue of an alienation or transfer made or effected
otherwise than by registered documen, the alience of
the ransferee may, within such period as may be pres-
cribed, apply to the Mandal "Revenue Officer for a
ceriilente decladng that.such aliemation or traosfer

\2) wn reeeipt of such application, the Muandn)
Revenue Officer shall, afler making such encuicy as
may be prescribed require the alienee or the transferee
to deposit in the office of the Mandal Revenue Officer -
an amount equal to the registration fees and the stamp
duty that would have been payable had the alienation
or transfer been effected by a registered document
sccordance with the provisions of the Registration Act-



1908 as fixed by the registering officer on a reference
made to him by the Mandal Revenue Officer on the
basis of the value of the property arrived at in such
manner as may be prescribed:

Provided that the Mandal Revenue Officer shall not
require the alienee or the transferec to deposit the
amount under this sub-section unless he is satisfied
that the alienation or transfer is not in contraventon of
the provisions of the Andhra Pradesh Land Reforms , ,
(Ceiling on Agricultural Holdings) Act, 1973, the i573 Ceatrat
Urban Land (Ceiling and Regulation) Act 1976 the S 33 of
Andhra Pradesh Scheduled areas Land Transfdr Reou-
lation, 1959 and the Andhra Pradesh Assigned Lands E{'{;’s“,“ﬂ';"
(Prohibition of Trapsfers) Act, 1977. . 9of 1971

(3) Nothing contained in sub-section (1) and
sub-section (2} shall be dezmzd to validate any aliena-
tion where such aliénation is incontravention.of the
provisions of the Andhra Pradesh Land Reforms
{Ceiling on Agricultural Holdings) Act, 1973, the ?gct 1 of =
Urban Land (Ceiling and Regulation) Act, 1976, the ™
_Andhra Pradesh Scheduled Areas Land Transfer chu Central Act
lation, 1959 and the Andhra Pradesh Assigned }°01976

Regulation 1

Lands (Prohibition of Trapsfers} Act, 1977, 3r01f91599'hAd
(3 The Mandal Revenue Officer on deposit of
.an amount specified in  sup-section (2), shall issue a
certificate to the alicnee or the transferee declaring
that the alienation or transfer is valid from the date of
issue of certificate and such 'certificate shall, notwith-
standing anything jn the Registration Acl, 1908, be Central Act
evidence of such alienation or transfer as against the 16011908
alienor or transferor or any person claiming inferest
under him.
(5) The recording authority, shall on the pro
duction of the certificate issued under sub-section (2)
make any entry in the pass book to the effect that the
perscn whose name has been recorded as an occupam
is’ the owner of the property. :

J. 1998/2



1 .
Substitution
of new sec-
tion for
‘section 6-A.

6

9. For section 6-A of the pnnc:pal Act, the fol.luw
ing section shall be substituted, namely:—

poas Book 6-A. (1) Every Owner, Pattadar,

have eatrizs mortgagee, occupant, or tenant of any

Sfelienaiion  Jand shall apply for the issue of a pass

in pass book. bock to the Mandal Revenue  Officer
on payment of such fee as may be
prescribed:

Provided that where no application js made under
this sub-section the Mandal Revenue Officer may suo-
moto issue 4 Pass Book af.er fcllowing the procedure
prescribed under sub-section (2) and collect the fee
prescribed therefor.

(2) Or making such application, the Mandal
Revenue Oflicer shall cause an cnquiry 10 be made in
such manner as may be prescribed and shall issue a Pass
Book in accordance wilh the Record of Rights with
such particulars and in such form as may be prescribed:

Provided that no such Pass Book shall be issued
by the Mandal Revenue Officer unless the Record of
Rights have been brought uplo date.

(3) The entries in the Pass Bcock may be correc-
ted either suo-moto or on an application made to the
Mandal Revenue Ofiicer in the manner prescribed.

(4) The Government may prescribe by rules
the manner in which the pass books may be issued to
all owners, pattadars, morlgagces or tenants and to
such other person in accordance with the record of
rights.

(5) The Pass Book issued under sub-section (1)
and duly certified by the Mandal Revenus Officer or
any other authorily as may be prescribed shall be (he
record of the title in respect of an owner and the rights -
and interests in land in respect of others. Every entry
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T

“sm the Pass | Book shall 'be prcsumed to be correct and
5 l’rue unless the conirary js proved.

10. In section 6-C of the principal Act— Afn_cgrdmnnt
(i) for subsection ¥1), the following ~ sub- """ -
section shall be substituled, namely:— ,

“(1) Every loan granted by any credit agency.
on the seecurity of the land, every cncumbrance of land
for e grant of a-loan and every repayment of such
loan shall be rccorded in the pass book by the con-
‘cerned officer or authority under attestation by a com-
petent ofticer of the credit agency, and also made an
eniry of the discharge after the repayment of the loan:

"Provided that no loan shall be granted by any
credit agency without the production of the pattadars
Pass Book.”. _

(i1) After sub-section (2), the following sub-
seciion shall bélinsertcd, namely:—
“(3) Every loan referred to in sub-section (1)
shall be liable to be recovercd as arrears of’
land revenue, in case of default by the borrower.”

11. After section 6-C of the principal Act, the Insertion of

following section shall be inserted, nameiy:— oey scclion
‘Regis

autfg{lf;'ﬂs 6-D. (1) Ir shall be obligatory on

1o make the part of any person having interest
;‘_‘L‘:s'gu'gk‘_’,‘,c or right in land to produce “the pass

book before the:  repistering  authority
appointed, under the Regiswaiion Act, 1908 along Central Ac
with the documents he proposes (o get registered and it Yo of 1705,
shall be obligatory on the part of such registering
authority to make entry of cvery (rznsaclion of ‘sale,

gift, purchase, mcrigage, lease or exchange in such pass

book at the appropriate place or plzces under his sig-

nature and official seal.
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(2) Notwithstanding dnything contained in tb™ #
%"‘gﬁlﬁ"' Registration Act, 1908, the registering authority shail
" mot'register any document relating to a fransaction of
the - nature referred to in sub-section (1) without the
production of the pass book by both the parties to the
transaction:

- Provided that in the case of landless persons
incldding small and marpinal Tarmers purchasing
Jand for the first time, the registering autho-
rity after obtaining a declaration and collecling the
prescribed cost may issue a pass bock and arrange to
send it to the concerned Mandal Revenue Cfficer for
being certified and issued to the concermed purchaser
in the manner prescribed.

Amendment 12. In section 7 of the ;irincipal Act, for the words
secrion 7. “shall be given to all persons”, the words “shall be
given to all persons including the credit agencies” shall

be substituted.

Tnscriion af After section 10 of the pri.ucipal Act, the fol-
f&“ﬁmm lowing section shall be inserted, namely:—
';‘fgc"iwgﬂns 10-A. After the final publication of
OCOH~
porated In recoxd of rights in the manner prescri-
Vilago rove. bed the Mandal Revenue Officer  shall

take aclion to ncorporate the said

particulars in the Village Revenue Re-
cords, subject to such amendments as may be necessary
on appeal or revision, as the case may be,”.

Amendment 14, In section 11 of the principal Act, in sub-section
section 1. (2), after clause (b) the following clause shall be inser-
ted, namely —

. “(bb) rcgulating the wmanner of preparation,
is~ue, maintenance and renewal of pass books:”.



"THE ANDHRA PRADESH _RECORDS OF RIGHTS
‘"IN LAND AND PATTADAR PASS BOOKS
(AHEN‘DMENT) Acr. 1989.

: ACT no. 24 or' :1939 » .'
¢ " [17th November, 19891.

An Act further to Anend the Andhra Pradesh
» Record’ of° right.s “im Land a‘na Pattadar
“‘Pags ‘Books Act,’ 197, : -

Be J.t enacted by the ""Leg.:slat:.ve
Assembly “of . the, State of Andhra Pradesh
in  the, Fortleth Year of the. Republ:.c of

Ind:La as follows:- S5 s mnen
{1).'This. Act rmay.:be. calle,d the s Short title
Andhra Pradegh Recb:cd of ‘Rgihts . 1.11 dand #nd com-
_;nd Pattadar Pass Books (Amendment} Act nencement.
989 Lol T s o Do

- *Received the assent of the" Governor on the 1Eth Nuvember
1989. For Statement of Objects and Reasans, p1ease See the
n'mdhra Pradesh Gazette. Extraordinary, Part Ib’ R dated the
ath Sepfember_, 19&9, at Page 4 : : e
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{2) It shall come into force atonca.

Agendment of] 2. In the indhra P}ac‘nsh Record of Rights in
"Section 2, 1and and Pattadar Pasas Books Act, 1971 (Berein-
Act 26 of lafrer referred to as the principal Act), 111
971, . mction 2, —

(1) clause (6-a) shall be re-numbered aa
elausa (6-b) and before tha clagunc as 60 cenunbered, -
the following clauge shall BE inserted, nanaly:-

*{G~&) "owmer" meers a pereon who has perma-
nent and heritable ¥iphts of posazgzlon on the
land which can ba alienated and includas the
bolder of & patta issued to hic as a landless

poor persan.';

(11) in clause (7), the words “or as occuplnt
or khatadar" shall be omitted.

Apendugnt of. ' 3. In section 5 of the rrincipal Aet, for'
section 5. sub-section (6), the followlng sub-azection shall
- be substituted, namely:-

“(6) The Mandal Revenue Officer shall have
the power to correct clerical errora, if any, in-
the Pass Books™

amendment of 4, In section 54 of the principal Act, in

section § Ajsub-section (1) for the words "Where the unass of
any peracn 1s recorded as an occupant iIn the
Record of Righte”, the words “Where a porsocn is
an ogcupant”, shall be substituted.

Agendment of 5. In section 6A of the principal Act, 1in
section 6 Alsub-section (1),-~

(a) the word “occupant” shall be omitted;

(b) in the provise, for the words “"Provided
-that" the words "Provided further that" ghall ba
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substituted and befoce the provisoc, the following
Pre +5v shall be lnserted, namely:-

"Provided that an occupant of an inam land
is also =lipglble to apply for the issue of a
pasz book as agn ogcupap:.”

6. in snb=seceion (1) of sectlon 6C of rthe

cprineipal Ace -

{i) for the worda "on the seccurity of tite
laad,”™ the worxda "en the security of lapnd or
crap,” siwl) he gubstituted;

({43) o1 the proviso, the following proviso
ghall be pubgtirukec, canpely:-—

"previder rpat after three mouths from tha

datc »f publfcation ot the mozifjcation under

hmendrens of
secticn 6 C.°

sub-zection (2} of section 3, is the .ndhra Pradesh . .

Garzeste, ua loarn shall be granted by any credit
acency untess the pattadar paas beok is produced”.

7+ Ir mub-section (1) of mection 6D of the

principal Act, for the proviso, the followiug
provigo shall be substituted, nam&ly'—

ﬁﬁendment of
section) 6 01,

"Provided that in the cuse of a laudlera per-'
gcn fuciuding a tenant or & mortgagee who becomes:
owner of land for the first tipme by purchase of -
iand through a reglstered sele deed, the regis—.
cering authority shall obtain a declaration fron. -
him in the form prescribed amnd send the Baue to -

Maadal Revenue Officer to enable him to 1psue 2

purchaser in the manner prescribad”.

J. 19%8/17

4_’3

-pattadar pass book in the owner category to such



THE ANDHR.: PRADESH 'RECCRD OF RIGHTS IN
LAND AND PATTADAR PASS BOOKS
(AMENDMENT) ACT, 1994. -

ACT No. 9 OF 1994,
[8th March, 1994.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
RECORD OF RIGHTS IN LAND AND PATTADAR
PASS BOOKS ACT, 1971.

Be it enacted by the Legislative Assem-—
bly of the State of Andhra Pradesh in the
Forty—fourth Year of the Republic of India
as follows:-

1. {1) This Act may be called the
Andhra Pradesh Record of Rights in Land
and Pattadar Pass Books (Amendment) Act, 1994

(2) It shall be deemed to have rpme
into forece on the 3lst October, 1993,

‘Short
title and
Commence=
ment.

*Received the assent of the Governor on the 2nd
tarch, 1994.- For ‘Statement of objects and Reasons,
Piease see Andhra Pradesh Gazette, Part IV=-A, Extra=
ordinary, dated the 22nd December, 1993 at Page 9.

63 I
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Lwoeduept of 2. 1n the Andhra Pradesh Record of Rigrts
Iraog title in Land and Pattadayr Pass Books Aot, 1971
2oy 26 of {hereinafter referred to as the gprincipal
1571, Cact), in the long title, for the words
"Record of Rignts in Land", the words
“Rights in Land", shall be substituted.

Aaendweat of 3, In sub-section (1) cf sectioa 1 of the

section i. principal Ack, for the words "Record of

Rights din Land", the words "Rights in
Land" shall be substituted. :

Amendnvent of 4, In section 2 of the Principal 2ct:-
Faction 2.

{i} for sub-section {2-aa), the

following sevtion shall be substituted,
namelyy -
f{2-aa} Teredibk agency means  any
Centezl £nt banking company as defined in the Banking
1t of 1949. Regulation A~t, 1949, the State Bank of

India and its subsidiaries, a correspon- .

ding new Bank; a Regional Rural Bank, a
Co-gperative PRank or credit scciety ‘hy
whatever name called, Agricultural Deve-
logment Bank and includes any other ayesncy
ar individual the main object of which is
to lend money ;";

ii) “eor sub-section (6-b) the follow-
ing st:all "be substituted, namely:-

*{&=p) vritle deed and pass book"
means the title deed &nd pass book issued
vhder section 6-A."

. Jasertcicn of 5. After ssction 3 of the principal
noy sectjon Act, khe following sectionshall be ainser-
34 . ted; namely:-

"Modifica~ {3-A {1} In relation %g any
tion of Laws lvillage inwhich the provisions
inconsistant {0f this Act, are in force, the
with thisdct{provision of the Andhra Pradesh
) - {Telangans Area) Land Revanue
Seh PELY of Act, 1317 Fasii or of any other lav for
L1172, the time bkeing in foree vhich are incen-
sistant with ohe provisions of this 2et
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shall have effect subject to such ommis=-
.sions or modifications as may be required
" for the removal of the inconsistrancy.

A{2) In particular and without praju-
dice to the generality of sub-cectior (1}
in- relaticn to any wvillaye In which the
" provisions of this Act are in force, in
Telangana Area, sections 103 asnd 141 of
the Andhra Pradesh’ {Telanpana Area) Lzné Zet VIIL
Revenue Act, 1317 Fasli shall hzve effeect 1317 F.
in relatiec: to such wvillage as if the
word “"Pattadar™ in eazh of the szaid sec-
tions were substituted by the word 'occu-
__}:Jant'. .

6., For section 4 of the grincipal Act.. Sabstituticn
the following section shall be substitu--of new sec—
tedynamely:— . _ tdon for gee--

- tion 4.
*scquistion {4. (1} Any person acguiring by
of rights to| succession, su"w.v'n:sh:.p, in-
be intimsted{ heritance, partitienGovernment

patta, decrze of a court or -

otharwise any right as owner,
pattadar, mortgagee, ogcupant or tenant
cof a land and any person acquiring any
right as ocrupant of a land by any.sihex
methed shall irntimate in writing his
acauisition of such right, to the Mandal.
Revenue Officer within ninety days fzom
the date of such acquisition, and the
_ said Mandal Revenue Officer shall give or
senfi a written acknowledgement of the
receipt of such intimation to tne pecson
making it:,

Provided that where the person acquir-
ing the right is a mincr or otherwise
disqualified; his guardian o©or other
persons having charge of his property
shall intimate.the fact of such acguis-
tion to the Manda'f Revenue Officer.

{2) Notwithstanding anything contained Ceatral Act
in the Registration Act, 1908, every 16 of 1968
registering Officer appointed  wnder the
Act and reglsterlng a document relating

|J. S564-5 - J
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£o a transactinn in larnd, such as sale,

rovrtgage, gift, leare or otherwise shall
intimate £he Mandal Revenue Officer of
*he HapGal in whicn the property is
situzte of such traznsaction.

Explanation-I: - The right mentioned
- above shill include =z mortgage without
»ossessior, aud a right determined by
civil court. R

L I ‘:\

‘Erplanntion-IT: A person in whilse
favour a mortgage is discharged or
extinguished, or a lease is determined,
acquires a right within the .meaning of
this section.l

tpaadaent of 7. Tn s=2cticn 5 of the principal Act,

section 5. for the words “recording authority”,
wherever they cccur, the words "Handal
Revenue Cfficer" shall be substituted.

Tasertion of 8, After section 5-A of the principal
Dpew sec- fet, the followiny section shall be
tion 3B. inserted, namely:-

"Appeal, 5-B. hn appeal shall lie against
—l an order passed by the

- ‘Mandal Revenue Officer under
sub-section (4) of gection 5-A, to the
Revenue Divisional Officer within thirty
days of the date of communication of the
order and the Revenue Divisiocnal Officer
shall, after due enguiry pass such order

on the appeal as he deems fit; and such.

order shall,, subject to revision under
section 9 be final.u

. Amendment of . 9., To section 6 of the vrincipal Act,-

sectiom 6. the following shall be added at the end,
T namely:-

"Any mortgage or charge greated-earlier
to a mortyaye or charge created in favour
of a credit agency shall lose its priority
if it is not entered 'in the pattadar pass

book). . -
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10. In section 6A of the pz::.nc1pa1 ruendmant of

Act , — _section 64
(i) In sub-section (1), the foilowing
shall be added at the end, but before the

pProviso, namely:-—

“The owner- pattadar_shall appiy for___. ... .-
the issue of a title deed in addition to

. a pass book";

(ii) In the first proviso to sub-sec-
tion (_1}, for the words "pass book", .the
words ‘pass book and title deed" shall
be suusta.tutnd, . :

(iii) in aub-—sections (2), (3) and (4) " .
fo,r the words  "pass book”, the . words \

Fitle deed and pass book" -*hal] be sub- i'
stituted; .

(iv) for sub-section (5), the following :
sub-gecticn shall be substituted, namely:-

"{5) The title deed 'issu=d under sub- ,
section (1) and duly certified by the e
Mandal Revenue Officer, ' or such other
authority as M2y be préscribed, shall be
the title deed in respect of an- owner .
-pattadar amd it shall have the same
evidentiary value with regard to the
'title for the purpose of creation of
1|:-.qm.1:able mortgage under the provisions _ __ .
of the Transfer of Property Act, 1BBZ aS Cenrral Act
. 2 document registered in accordance vith 4 of 1882..
| the provisions of the Registration Act, Ceptral Act
1508 has, under ‘the law’. 16 of 1908.

e ————— L . —_ -

- entries of
* alienation

11. For section GB of the principal Substitution'
Act, the following section shall be sub® of new sec-

stituted, namely . _ . tiom for sec—
. o , tiom 6B. |
Pass book 6B (1) Notwithstanding anything guprral Aot

holder ©o havelcontained . in the Registration. 16 of 1908.

act, 1908, every pass boo

holder presenting a document
gedkiﬂ pass [of title deed before a regi-
gax. _stering officer appointed

e fm

etc., recor—
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under the said Act, on- -or aftsr coming
intc force of the. Andhra Pradesh Record
of Rights in Land and Pattadar Pass Bdoks
{Amendment) Act, 1994 relating to a
transaction in land, such as purchase or
sale, mortgage, gift, lease or cothexwise
shall get the necessary entries in respect
of such transaction recorded in the titlie .
deed and pass book by such reglsterlng
officer.

{2) Every pass book holder acguiring
. 2 right by succession, surv1vershlu,
inheritance, partition, Government patta,
court decree, ,or otherwise shall get
negessary entries in respect of -such
right recorded in the title deed and in
the pass book by the Mandal Revenue
Of fi Cer»" .

Amendmant of 12. In section 6C of the principal
section 6C.' Act,-

(i) in sub-section (1} for the proviso
the following proviso shall be =ubst1tu»ea,
namely:-

"provided that after three months from
the date of publication of the notifica-
tion under sub-section {(2) of section 3,
in the Andhra Pradesh. Gazette, no lecan
shall be granted by any credit sgency to
a owner pattadar without the productlon
of the title deed and pass book and to
others without the production of their
pass books.";

{ii} in sub-section (2) for tha words
"Pass Book", in two places where they
occur, the words "title deed and pass
book" shall be substituted:;

~ {iii) for sub-section (3) t.ue following
sub-section shall be. substicuted, namely:-

"{3) Every loan referred to in sub-
section {1} shall be deemed to have been



.iGS

secured by a charge on the land or inter-~
ests of the borrower, If any loan rzier-
red to in sub-section (1) remains un-
recovered, then the credit agency cshall
request the Collector to recover thea
lean. On receipt of such reqguest from a.
credit agency by the Collector, svary
loan referred to in sub~section (1] shball - ---
be liable to be recovered as arrears o
land zrevenue by the Revenue Departwent
..and the amount recovered shall be paid to
the credit agency. The recovery under ‘the
Revenud Recovery Act sShall be without
prejudice to other modes of recaovery
available to a credit agency. )

.13. In section 6 D of the principal smendrent of
Act, ==~ aectior 6D.
(i) in sub section (1}, f_or the words
Ypass bock", in two places where they
cccur, the words “"title deed and pass
boock" shall be substituted; .

{ii) in sub-section (2), for the wozrds
"pass book" in two places where they
occur, the words "title deed and pass
book" shall bz substituted.

1l4. For section 9 of the principal Sebstitutien
Act, the foJlow1ng sectlon shall bhe sub- of new sec—
st;tuted, namely:— tion for sec~-

’ tion 5.

“Revision. | 9. The Collector may eithsr suos

motu or on .an application made
" to him, call for and examine.the record
of _any Recording Authority, Mandal Revenue
officer or Revenue Divisional Offiicer under
sections3,5,5A or 5B,in respect of any record
of rlghtsprenarcdornm;nta;nedto satisfy
himself as to the regularity, correctness,
legality or propriety of any decision taken,
order passed or  proceedings made " in
respect thereof'-and if it appears, to the
Collector that any such decision, order. . .
or proceedings should benodified, annulled:
or reversed or remitted for recongidara-
tion, he may pass orders accordingly;
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Provided that no such order adversaly
affecting any person shall’ be passed
upder +£his section unless he had an
opportunity of making a representation’.

i5. section 10 of the principal Act

secrion 10 shall be renumbered as sub-section (1) of

Central Act
35 of 1%63.

Amendpent of

section 1}.

Repeal of
Ordlnance
6 of 1993,

that section and after the sub~section as
so re-numbered the following sub-section
shall ke inserted, namely;-

“(2) The provisions of section 5 and
sections 12 to 24 of the Limitation Act,
1963, shall apply for the purposes of
extension and computation of the periods
prescribed in sections 3{3), 4(1), 5(5),
5a and 58 of this Actl.

16. In section 11 of the ptincipal
Rct, in sub-section (2} in clause! (bb)

for the words "Pass books", the words.

"title deeds and pass Dbooks" shall be
substituted.

. 17. The Andhra Pradesh Records of
Rights in Land and Pattadar Pass Books
{Amendment) Ordinance, 18%3 is hereby
repealed.

K. SATYANARAYANA MOURTHY.
. Secretary to Government,
Legislative Affairs,
Law Department.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.

The following Act of the Andhra
Pradesh Legislative Assembly received
the assent of the Governor on the 20th
z2pril, 2001 and the said assent is
hereby first . published on the 23rd
April, 2001 in +the A&Andhra Pradesh
Gazette for general information:-—

ACT No. 16 OF 2001,

AN ACT TFURTHER TO AMEND THE ANDHRA
PRADESH RIGHTS IN LAND AND PATTADAR
PASS BOCKS ACT, 19571.

Be it enacted by the Legislative
- Assembly of the State of Andhra Pradesh
in the Fifty-Seccond Year of the Republic
of India as follows:-

_ 1. (1) This Act may be called the
Andhxa Pradesh Rights in Land and
Pattadar Pass Books {Amendment) Act, 2001.

2. It ex+ends to the whole of the
State of Andhra Pradesh.

3. It srall be deemed to have come

Short litle,
exlent B
commeangament,

"into force on and from the 6th June, 1996.°

2. In the Aandhra Pradesh Rights in
Land and Pattadar Pass Books Act, 1971
in Section 6(C)., in sub-section (1), in
the proviso for the words "In the Andhra
Pradesh- Gazette" the words "in the
Andhra Pradesh Gazette or -in the
District Gazette", shall be substituted.

-R.G. SHANEAR,
Secretary to Government (FAC).,
I2gislative affairs & Justice,

Law Department.

(75, .

Amendmant of
Section B(G)
Act 26 of 1571,
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STATEMENT OF ORJECTS ZMD REASONS

Accoxrding +to sub-section (2} of
section 3 of the Andhrza Pradesh Rights
in Land and Pattadar Pass Book Act, 1971
and sub-rule ({1} of zrule 14 of the
andnrz Pradesh Rights in Land and
Pattaday Pass Dook Rules, 10980 it is
necessary to publish notification of the
fact of completion of the preparation. cf
the records of rights in respect of any
village in the Andhra Pradesh Gazette or
th2 District Gazette. In the proviso to
sub=section {1} of secticn 6-C of tte
said act, only Andhra 2Pradesn Cazette
was specified instead of andhra Pradesh
Gazeatte or District Cazette and
according to wroviso to section &--C of
the =aid Act, no loan shall be granted
by any credit agency unless the pattadzr
pa3s Hook ig prodvbced after the pabli-
cation of the notification under sub-
section (2) of Section 3 ¢of the said Aet
either in Andhra Pradesh Gazette or in
the District Gazette. The publication of
the same in the Distri¢t Gazette has not
been .specified in the proviso +to
sub~section (1) of section 6-C of the
said Act. In order ito overcome the said
difficulty Government have issued
instructions to Comnissioner of Survey
Settlements and Land Records and all the
District Collectors in the State to
publish the same in the District Gazette
to avoid delay and suhseguently govern-—
ment have decided to amend the. proviso to
sub-secticn (1) of section 6-C of the
gaid Act suitable empowering to publish
the same in the District Gazette also
retrospectively from 6+h June, 1996 the
date on which the aforesald instructions
were issued.
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No. 30 AMARAVATI, THURSDAY, 25" OCTOBER, 2018.

ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 19" October, 2018 and the said assent is hereby first published on the
25" QOctober, 2018 in the Andhra Pradesh Gazette for general information :-

ACT No. 30 of 2018

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH RIGHTS IN
LAND AND PATTADAR PASS BOOKS ACT, 1971.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Sixty-ninth year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Rights in Land and Pattadar
Pass Books (Amendment) Act, 2018.

(2) It shall be deemed to have come into force with effect on and
from the 16" July, 2018.

2. In the Andhra Pradesh Rights in Land and Pattadar Pass Books Act, 1971
(herein after referred to as the Principal Act) in section 2, for clause(10),the following
shall be substituted, namely,-

“(10)'Recording authority’ means such officer of the Revenue Department
as may be notified by the Collector to be the recording authority for the
purposes of this Act or such officer of the Registration Department as may

be specified for the purpose of causing provisional mutation in Revenue
records electronically;”.

345/18 [1]

Short title and
cammencament

Amendment of
Section 2.

Act No. 26 of
1871.
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Amendment of 3. In the principal Act, in section 5, in sub-section (1) after the proviso,

Section 5.

Repeal of
Ordinance No.4
of 2018

the following provisos shall be added, namely,-

“Provided further that when the registration is approved by the
Registering Officer, the name of the claimant shall be mutated in lieu of
name of the executants on real time basis provisionally in electronically

maintained data duly assigning notional subdivision number as may be
prescribed pending enquiry by the Tahsildar :

Provided also that the provisional mutation shall be confirmed by the
Tahsildar electronically by following due procedure under sub-section (3)
within thirty days of the registration. The aggrieved person may file an appeal
to the Revenue Divisional Officer within a period of fifteen days from the

date of order of the Tahsildar and decision of the appellate authority thereon
shall subject to the provisions of section 9 be, final.”.

4 The Andhra Pradesh Rights in Land and Pattadar Pass Books
(Amendment) Ordinance, 2018 is hereby repealed.

DUPPALA VENKATA RAMANA,

Secretary to Government,
Legal and Legislative Affairs and Justice,

Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati,
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No. 8] AMARAVATI, MONDAY, 18 FEBRUARY, 2019.

ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.,

The following Act ofthe Andhra Pradesh Legislature received the assent of the Governor on the
18" February, 2019 and the said assent is hereby first published on the 18 February, 2019 in the Andhra

Pradesh Gazette for general information :-

ACT No. 8 of 20109.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH

RIGHTS IN LAND AND PATTADAR PASS BOOKS ACT,
1971.

Be it enacted by the Legislature of the State of Andhra Pradesh
inthe Seventieth Year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Rights in Land and
Pattadar Pass Books (Amendment) Act, 2019.

(2) It shall come into force on such date as the Government may,
by notification, appoint.

2 In the Andhra Pradesh Rights in Land and Pattadar Pass Books
Act, 1971 (herein after referred to as the Principal Act) in section 2,-

(i) The existing clause (1) shall be renumbered as clause (1-D).

(ii) Before the clause(1-f), as so renumbered,the following
clauses shall be inserted, namely,-

Short title and

commencement.

Amendment of
Section2.

Act No. 26 of
i L 7 B
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Insertion of new
section 3-A.

Insertion of

new sections
6-E and 6-F.

parcels of land.

“(1). “Bhudhaar” means the unique identification number assigned to any
parcel of land, as contained in the Record of Rights, in such manner as
may be prescribed;

(1-a). “Bhudhaar Card” means a document prepared in such format as
may be prescribed describing a parcel or parcels of land as contained in
the Record of Rights, and specifying the Bhudhaar Number or Numbers
assigned to such parcel or parcels, along with the stamp of date and time
at which such card has been prepared, and, includes e-Bhudhaar Card
and m-Bhudhaar Card;

(1-b). “e-Bhudhaar Card” means a Bhudhaar Card which is generated
and maintained in an electronic form;

(1-¢). “m-Bhudhaar Card” means a Bhudhaar Card which is generated
and maintained in an electronic form and which can be downloaded and used on
amobiledevice;

(1-d). ‘Permanent Bhudhaar” means a Bhudhaar Number assigned from a distinct
series to indicate that the Geo-referencing of the parcel of land or lands appurtenant to
the property has been completed;

(1-e). ““Temporary Bhudhaar’ means a Bhudhaar Number assigned from a distinct
series to indicate that the Geo-referencing of the parcel of land or lands appurtenant to
the property has not been completed;”.

3. In the Principal Act, after section 3, the following new section shall be added,
namely,-

Generation and] “3-A. Bhudhaar shall be generated automatically as per the updated
updation of | record of Rights under Section 3(1), Section 5 and Section 5-A and
Bhudhaar. shall be automatically updated electronically.”.

4. In the Principal Act, after section 6-D, the following new sections shall be
added, namely,-

Assignment of| - «6_F, Every parcel of land to which the Act applies shall be assigned
automatically a Bhudhaar, in such manner as may be prescribed:

Provided that the manner of the assigning permanent Bhudhaar defined under
clause (1) shall take into consideration the geographical location of the parcel of the
land, its shape determined by the coordinates of its corner points, ownership as per the
Record of Rights.

Provided further that Bhudhaar Numbers both temporary and permanent
from specially reserved series may be assigned to parcels of land belonging to
Government, Central or State, Local Bodies, or Community, or land classified as
Endowment or Wakf.
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Canmrgin of 6-F. (1) Bhudhaar Cards both temporary and permanent shall be
Bhudhaar ' generated in respect of all the parcels of the land to which Bhudhaars
Card.

have been assigned and sha]l e made accessible online to the Pattadars
orowners of such land, in such manner as may be prescribed.

(2).  Single Bhudhaar Card shall be issued for all the parcels of land held by the
Same pattadar or Owner taking the village as a unit for this purpose.

(3).  The Bhudhaar Card, including e-Bhudhaar Card and m-Bhudhaar Card will
have the same legal value and and statusas 3 Pattadar Pass Book-cum Title Deed
would have in respect of such parcels of land, as at the time of its preparation.”,

R. ARAVIND,
Secretary to Government (Ife),
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 33] AMARAVATI, TUESDAY, 4® JANUARY, 2022.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,
The following Act of the Andhra Pradesh Legislature received the assent of
the Governor on the 23 December, 2021 and the said assent is hereby first published
on the 4™ January, 2022 in the Andhra Pradesh Gazette for general information : -

ACT No. 33 of 2021.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH RIGHTS IN
LAND AND PATTADAR PASSBOOKS ACT, 1971. '

Be it enacted by the Legislature of the State of Andhra Pradesh in
the seventy second year of the Republic of India as follows,-

: 1 (1)  This Actmay be called the Andhra Pradesh Rights in Land Short title and
and Pattadar Pass Books (Amendment) Act, 2021. Commencement.

(2) Itshall be deemed to have come into force on and from the
29t July, 2021.

2. IntheAndhra Pradesh Rights in Land and Pattadar Pass Books Act, Amendment of _

1971 (herein after referred to as the Principal Act), in section 2, - section 2.
(1) The existing clauses (1) and (1-a) shall be re-numbered as Act No.26 of
(1-a) and (1-aa) respectively. _ 1971.

(i1) Before the clause ( 1-a) as so re-numbered, the following
clause shall be inserted namely,-

“(1). “Agricultural land” means land used for the purpose of
agriculture including raising of crops, garden produce, orchards,
- horticulture, plantation, sericulture, pastures, hayricks , and such

other uses as may be prescribed.”.

(1]
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(1i1) aﬁer clause (1-f), the following clause shall be inserted,
namely,-

“( 1-g) “Certificate of oﬁmership” means Certificate of ownership
issued under section 6-A for the lands located in the Gramakantam
and Non-Agricultural lands in the village.”.

(iv) for clause (4), the following shall be substituted, namely,-

“(4) “Land” means all lands, irrespective of its usage, falling within
a Village, including Agricultural land, Non-Agricultural land,
Gramakantam etc.”.

(v) after clause (5), the following clause shall be inserted, namely,-

“(5-a) on-Agricultural land” means the land other than Agricuitural
Land.”:

~(vi) inclause (7), after the words “every person who holds” the word
“agricultural” shall be inserted.

(vii) in clause ( 10), the following shall be added at the end, namely,
“or any officer of the Government, for a specified purpose, as
prescribed by Government.”.

(viii) after clause (12), the following clause shall be inserted, namely,-
“(12-a) Gramakantam, Gramanatham, Abadi, Village Site or any
other name in local parlance having same meaning, means the land
set apart in a Village, for dwelling and incidental purposes.

Explanation:- .

A Village can have one or more than one Gramakantam.”.
Amendment of 3. In the principal Act, in section 3, in sub-section (1), after clause
section 3.

(d), the following proviso shall be inserted, namely,-

‘ “Provided that whenever a resurvey/ survey is conducted in a village
Act No. VIII of under the Andhra Pradesh Survey and Boundaries Act, 1923, the
1923. Record of Rights in all lands in that Village shall be updated as per

the resurvey/ survey records prepared under the Andhra Pradesh
Survey and Boundaries Act, 1923.”

Substitution of 4. In the principal Act, for section 6-A, the following shall be
section 6-A. substituted, namely,-

“6-A. Application for title deed cum pattadar pass book in respect
of agricultural land or Certificate of Ownership for land in
Gramakantam or Non-Agricultural land :-

(1) Any person claiming title deed cum pass book of any

agricultural land may apply for issue of a title deed cum pass

- book to the Tahsildar or-any other officer as prescrlbed on
payment of such fee as may be prescribed.

(2)  Any Person claiming ownershxp of any land in Gramakantam or
Non Agricultural Land may apply certificate of ownership to the

Tahsildar or any other officer-as prescribed, on payment of such fee
as may be prescribed.
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®)

)

®)

©)

5. (1)

)

On making such applicaton, the Tahsildar or such officer as prescribed
shall cause an enquiry to be made in such manner as may be prescribed

and shall issue a title deed cum pass book or certificate of ownershipin

* accordance with the Record of Rights with such particulars and in such

from as may be prescribed;

Provided that no such title and deed cum pass book or certificate
of ownership shall be issued by the Tahsildar or such officer as prescribed
unless the Record of Rights have been brought upto date. :

The entries in the title deed cum pass book or certificate of ownership
may be corrected on an application made to the Tahsildar or such officer
as prescribed in the manner prescribed.

The Government may prescribe by rules manner in which the title deed
cum pass book or the certificate of ownership may be issued to pattadars
or owners in accordance with the records of rights.

The title deed cum pass book issued under sub-section (1) or certificate
of ownership issued under sub-section (2) and duly certified by the
‘Tahsildar, or such other authority as may be prescribed, shall be the title
deed cum pass book or the certificate of ownership in respect ofa
pattadar - owner and it shall have the same evidentiary value with regard
to the title for the purpose of creation of equitable mortgage under the

 provisions of the Transfer of Property Act, 1882 as a document registered

in accordance with the provisions of the Registration Act, 1908 has
under the law.”.

The Andhra Pradesh Rights in Land and Pattadar Pass Books
(Amendment) Ordinance, 2021 is hereby repealed.

Notwithsténding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken
under this Act. ' :

Central Act 4 of
1882.

Central Act 16 of
1908.

Repeal and
Saw'ngs.
Ordinance No. 8 of
2021.

VADDADI SUNITHA,
Secretary to Government (FAC),
I.egal and Legislative Affairs & Justice,

- Law Department.

Printed by the Commissioner of Printing atAP. Legislative Assembly Printing Press, Amaravati. .
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etec.,

The following Act of the Andhra Pradesh I:egislature received the assent of the Governor
onthe 14% October, 2022 and the said assent is hereby first published on the 18" October, 2022
in the Andhra Pradesh Gazette for general information :

ACT No. 15 of 2022.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH _RIGHT'S IN
LAND AND PATTADAR PASSBOOKS ACT, 1971.

Be it enacted by the Legislature of the state of Andhra Pradesh in the Seventy-third year
of the republic of India as follows:- '

1. (1) This Act may be called the Andhra Pradesh Rights in land and Pattadar
Passbooks (Amendment) Act, 2022. :

(2) It shall be deemed to have come into force on and from the 1%J anuary, 2022.

2. Inthe Andhra Pradesh Rights In Land And Pattadar Passbooks Act, 1971, (hereinafter

referred to as Principal Act) in section 2,-
(i) Clauses (1), (1-a), (1-b), (1-c), (1-d) and (1-¢) shall be omitted.

(i) Inclause (1-f), after the words and expressions “the Indian Evidencé Act, 1872 (Central
Act 1 of 1872) and”, the words and expressions “shall include an electronically signed

copy of an electronic record as specified in” shall be inserted.

J-36/41 )

Short title and
commencement.

Amendment of
section 2.

Act No.26 of
1971.









